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The following Bill was introduced in the Andhra Pradesh Legislative Assembly
on 5" February, 2019.

L. A. BILL No. 8 of 20109.

A BILL FURTHER TO AMEND THE INDUSTRIAL DISPUTES
ACT, 1947 (CENTRAL ACT NO.14 OF 1947) IN ITS
APPLICATION TO THE STATE OF ANDHRA PRADESH.

Be it enacted by the Legislature of the State of Andhra Pradesh
in the Seventieth year of the Republic of India as follows :-

1. (1) This Act may be called the Industrial Disputes Cofn“rg;tnggren::td
(Andhra Pradesh Amendment) Act, 2019, '

(2) It shall come into force on such date as the State
Government may, by notification, appoint.

2, In the Industrial Disputes Act, 1947 (hereinafter referred Amee!lctii?:n;_ 0;
to as the principal Act) in section 2-A in sub-section (3), (chtra‘T BEE No.i4
and the proviso, for the words “three years” wherever of 1947)

they occur, the words, “one year” shall be substituted.

J.No. 375/19 [1]
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Amendment of 3
section 23 (Central
Act No.14 of 1947)

In the Principal Act, for section 23, the following shall be
substituted, namely:-

" 23. General prohibition of strikes and lock-outs:- No
workman who is employed in any industrial establishment
shall go on strike, and no employer of any such workman
shall declare a lock-out, without giving fourteen days notice
to the employer or the Trade Unions in the Establishment
and the Workmen, as the case may be, and furnishing a
copy to the Conciliation Officer of the area, and also:

(1)

(ii)

(iii)

(iv)

during the pendency of conciliation proceedings
before a Conciliation Officer and seven days after
the conclusion of such proceedings;

during the pendency of proceedings before (a Labour
Court, Tribunal or National Tribunal) and two months
after the conclusion of such proceedings ;

during the pendency of arbitration proceedings
before an arbitrator and two months after the
conclusion of such proceedings, where a notification
has been issued under sub-section (3-A) of Section
10-A; or

during any period in which a settlement or award is
in operation, in respect of any of the matters

covered by the settlement or award”.
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STATEMENT OF OBJECTS AND REASONS
===l VP VUBJECTS AND REASONS

In section 2-A(3) of the Industrial Disputes (Andhra Pradesh Amendment)
Act, 2015 three (3) years time limit is prescribed for raising disputes
connected with or arising out of discharge, dismissal, retrenchment or
termination of an individual workman and sometimes such disputes are raised
after lapse of many years which cause difficulties in settlement of disputes.
The limitation period of three (3) years is too long and resulting in sudden
filing of cases before Labour Court after neglecting the issue for nearly three
(3) years by the workmen. It is therefore, proposed that to reduce the time
limit of three years to one (1) year for raising the industrial disputes covered
under section 2-A and the time limit so prescribed could be extended by the
competent authority on justifiable grounds.

In case of industries declared as Public Utility Service, there are certain
restrictions on strikes and lockouts under section 22 of the Industrial Disputes
Act, 1947 viz., issuing 14 days notice and during the pendency of Conciliation
pProceedings. However, there is no such restriction of notice or pendency of
conciliation proceedings for non public utility services. In the interest of
industrial peace, especially in our State where investments are invited for
growth of the economy, there is a felt need for curbing sudden strikes and
lockouts. Hence, it is Proposed to amend section 23 of the Industrial Disputes
Act, 1947 to provide for mandatory 14 days notice and efforts by the Conciliation
Officer in non public utility services. It is also proposed that during the
pendency of conciliation before the Conciliation Officer instead of pendency
before the Board of Conciliation, strikes or lockouts to be treated as illegal,

since, Board of Conciliation has not been appointed in any dispute.
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Since the Public Utility Services require intervention of senior level
officers of the Labour Department, it is proposed to issue administrative
instructions to entrust the disputes in Public Utility Services to the Joint
Commissioners of Labour at the first level and to the Additional Commissioner
of Labour in the Second level and thereafter to make a reference to the
Labour Court for adjudication. In case of Non Public Utility Services, it is
proposed to entrust the first level of conciliation to the Deputy Commissioner
of Labour and second level to the Joint Commissioner of Labour and thereafter
reference to the Labour Court for adjudication. The jurisdiction will be notified
based on the criteria of “public utility service” and “non public utility service”
after the proposed Amendment comes into effect.

The bill seeks to give effect to the above decisions.

PITHANI SATYANARAYANA
MINISTER FOR LABOUR EMPLOYMENT
TRAINING AND FACTORIES
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Statement of Financial Implications

There is no additional Financial Burden on the Government, as the
Officers in the Cadre of the Assistant Commissioner of Labour, Deputy
Commissioner of Labour, Joint Commissioner of Labour, Additional Commissioner
of Labour and the Commissioner of Labour are discharging Functions as
Conciliation Officers under section 4 of the Industrial Disputes Act, 1947.
The jurisdiction will be notified based on the criteria of “public utility service”
and “non public utility service” only after the proposed Amendment comes
into effect.

PITHANI SATYANARAYANA
MINISTER FOR LABOUR EMPLOYMENT
TRAINING AND FACTORIES
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
el VI IROCEDURE AND

CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLEY.

The Industrial Disputes (Andhra Pradesh Amendment) Bill, 2019, after it
is passed by the Legislature of the State, may be submitted to the Governor to
reserve the Bill for the consideration and assent of the President under Article
254(2) of the Constitution of India.

PITHANI SATYANARAYANA
MINISTER FOR LABOUR EMPLOYMENT
TRAINING AND FACTORIES

M. VIJAYA RAJU,
Secretary to State Legislature T/c).
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